
RELEVANT PABTICULARS

SEL TEXTILES LIMITED
lBBl /lPA-o01 /t P-Po2004/20n-2021 113142

f\iotice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process ofthe SEtTEXTIIES tlillTEl, on 10,08.2023,

The creditors of SEI TEXTILES tllflTED are hereby called upon to submit their claims with proof on or
before 24.08.2023 to the interim resolution ptofessional r. naieev Shatma, at the address mentioned
against Entry No.l0.

The Financial Creditors shall submit their claims wiih proof by electronic means
may submit the claims with prool in person, by post or by electronic means,

Submission ollalse or misleading prools of claim shallattract penalties,

Ilate : 11.08.2023

Place : Mohali

Name ol corporate Debtor SEL TEXTILES LIMITED
Date of incorporation of Corporate Debtor

Authority under which corporate debtor is incorporated
/ registered Roc-Chandigarh

Corporate ldentity No. / [imited Liability ldentification
No. of Corporate Debtor

u17299P82008PlC032050

Address of the Registered otfice and Principal office (i
any) of Corporate Debtor

G. T, Boad, opp. Mcdonalds Doraha,

Ludhiana Punjabl41 421.

lnsolvency commencement date in respect of the
Corporate Debtol

Estimated date of closure of insolvency resolution
process

Name and registration number of the insolvency
professional acting as intelim tesolution professional

I BBt /t PA-001 /f P-P020 0 4 I 2020 -2021 I t31 42

Address and e-mail of the interim resolution professional,

as registered with the Board

H. N0.58, (Near Gate No.9), Shivalik City,

Sector-l2z Kharar, Near Mansa Devi Mandir,

Sahibzada Ajit Singh Nagar, Punjab{40 307
r E-mail lD : rsraieevsharmaca@gmail.com

Add. & e-mail to be used lor correspondence with the
interim resolution professional

H. N0.58, (Near cate I'10.9), Shivalik City,

Sector-l2z Khaiar, Near Mansa Devi Mandir,

Sahibzada Aiit Singh Nagar, Punjab-140 307
. E-mail lD : rpselltextile@gmail,com

Last date for submission of claims

Classes of creditors, if any, under clause (b) ol su

section (6A) of section 21, ascertained by the lnterim
Besolution Prof essional

Not Applicable

Names of lnsolvency Professionals identified to act a
orlsed Representative of creditors in a class (Th

names for each class)

Not Applicable

(a) Relevant Forms and
(b)Details of Authorized Bepresentatives are availabl

at:

(a) www.ibbi,gov,in
(b) Not Applicable
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